
[RAJYA SABHA]122

(a) whether  Government  proposes  to  abolish  the  groupings  of  regiments  on

caste, region and religion lines in the Indian Army,  if so, the details thereof and if not,

the  reasons therefor;  and

(b) the  steps  taken  by  Government  to  stop  discrimination  of  youth  on  caste

cumregioncumreligion basis in regard to recruitments in Indian Army?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) The policy of

the Government has been not to raise any new regiment on the basis of any particular

class, creed, community, region or religion but to have an Army in which all Indians

have representation. Regiments are raised keeping in view national security scenario,

threat assessment and operational necessity. There is no discrimination in recruitment

to the Army which is based on merit and is open to all candidates of all communities

without any discrimination.

Foreign training for Navy personnel

1582. SHRI AMBETH RAJAN: Will the Minister of DEFENCE be pleased to state:

(a) whether Navy personnel are sent to foreign countries for training;

(b) if so, the criteria fixed by Government to send Navy personnel for training

to  foreign countries;  and

(c) the details of the personnel belonging to SC/ST category who were sent to

foreign training during the last five years?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) Yes, Sir.

(b) Officers  are  selected  for  training  to  foreign  countries  based  on  course

specifications  projected  by  host  country,  inter-se  merit,  recommendations  in

Confidential Reports, qualification in professional examinations and medical fitness.

(c) The Navy does not maintain  details of personnel sent  for foreign  training

caste/categorywise  as  selection  is  not  based  on  these  factors.

Blacklisting of Agusta Westland company

†1583. SHRI THAAWAR CHAND GEHLOT: Will the Minister of DEFENCE be

pleased  to  state:

(a) whether  Government  is  considering  to  scrap  the  Rs.  3600  crore  VVIP

helicopter deal with Agusta Westland and blacklist this AngloItalian company;

†Original  notice  of  the  question  was  received  in  Hindi.
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(b) if  so, the reasons therefor and by when it would be done;  and

(c) the  benefits  and  losses  likely  to  be  incurred  due  to  the  situation  that

will  arise  out  of  blacklisting  the  said  company  and  cancelling  the  VVIP  helicopter

deal?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) The contract for

the supply of 12 VVIP/VIP helicopters signed with M/s. Agusta Westland International

Limited (AWIL) on 8th February, 2010 has been terminated by the Government of India

with effect  from 1st January, 2014 on grounds of breach of the provisions of the Pre

contract  Integrity  Pact  and  breach  of  the  terms  of  the  contract  by  M/s. AWIL.  No

decision has been taken till date to debar the said company.

Environmental clearance to Aeronautical Testing

Range at Chitradurga

1584. SHRI RAJEEV  CHANDRASEKHAR: Will  the  Minister of DEFENCE be

pleased  to  state:

(a) whether it is a fact that Defence Research and Development Organisation's

(DRDO) project for setting up an Aeronautical testing range at Chitradurga in Karnataka

has been halted by the National Green Tribunal;

(b) if so, the details thereof; and

(c) what  steps  have  been  taken  or  proposed  to  be  taken  by  Government  to

restore the activities of DRDO in this regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) Defence Research and

Development  Organization  (DRDO)  is  setting  up  an Aeronautical  Test  Range  at

Chitradurga,  Karnataka which  was halted  by  the  National Green  Tribunal  from  21st

August, 2013 to 3rd September, 2013.

(b) This was done to enable Karnataka State Pollution Control Board (KSPCB)

to process the pending application of DRDO held with them.  During the said period

KSPCB processed the application of DRDO for 'Consent for Establishment (CFE)', and

accorded the CFE to develop the Aeronautical Test Range at Varavu Kaval, Challakere

Taluk, Chitradurga District, Karnataka.

(c) After the issue of CFE for Aeronautical Test Range on 3rd September,  2013

by KSPCB, the work at Aeronautical Test Range has commenced as per plan.
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